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*Introduced with the recommendst! on of the President.
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7593 Companier
(Abolltion) BiL
‘Clanse 1 was added o the Bill...
Olsage $-» (Tvansitional provisions).
Mr. Depuly-Speaker: There are
some amendments to clause 3.
Shri O, Mulhutamd (Karur): Sir, 1
beg to0 move:
1) Page 1, lineg 4 and §5,—

for “Centrsl Government and
that Government”.

substitute “High Court having
jurisdiction in the Btate of court
of action and that High Court”
{1).

(if) Page 2, line 8,—

for “Government” swbstitute—
“High Court”. (32).
(iil) Page 2, line 12,—

for “Magistrste of the First
Class”

’?lhlﬂm “District  Judge.”
3).

{iv) Page 2, line 13—
for “Presidency Magisirate”
substitute— :

“District Judge”. (4),
{v) Page 3, line 20, —

for “Magistrate of the First
Class"

substitute  “District  Judge™.
6).
{vi) Page 2, lines 20 and 21,—

for “Presidency Magistrate”
subatitute—
“Distries Judge”. (6).
I shall put

My, Depuly-Spoaker:
me

mu«. 1to 6 were put and

Tribunal ABADHA §, 1986 (SAKA)

D.G. (Min. of Dsfence)

wlr.m-l.-hnm quastisn

m‘l?tclm..mmdﬁt
The motion was adopted.
Clause 3 was added to the Biil.
Clause 4 wog added to the Bill
The Schedule was added to the Bill

Clause 1, the Enacting Formuls and
the Title were added to the Bill.

shei F. A. Ahmed: Sir, I move:
“That the Bil! be pamsed.”
hm.nm-mhmm question
“That the Bill be passed.”
The motion was adopted.

*DEMANDS FOR GRANTS, 100708
Monstey or Dzrencs

Mr. Depaty-Sposker: The Howse
will now take up discussion and wot-
ing on Demand Nos. 4 to 8 and 111
relating to the Ministry of Defence for
which 7 hours have been aliotted

Hon. Members present in the [Iuuse
who are desirous of moving their cut
motions may send alips to the Table
within 13 mioutes indicating the
serial numbers of the cut motioms
they would like to move.

Dxsawp No. 4—Mpasrey or Dsrases
Mr. Deputy-Bpeaker:  Mollen
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